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CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 	

) I 
O.A./TAj1RA;No............. ....... .........................1 

	

L 	ppIicant(s) 

i 	_) 	Versus 	 - 

......

U...i.......................................Respondent ( s) 

I 	Office note as t' 
Sr. No 	Date 	 0 r d r s 	 action (f any 

taken n order 

E 	(L 

Jgistray 

iri. -c, L r.M.j,panc, 

l5aLfle Counsel for the applicant, has 

given up reliefs mentioned against 

ar 8(!ii.) anJ 8(iv) . He may, 

ii he 1: so advised, flic a 

Jrigjnal iJplicatlJn.ofluently ri 

only hE so ljets (i), (ii) and (v) 

stand, s far es this 	is 	flcsncc 

hri 	.hohanty, learned Gove 	ont 

was also heard regardinq t-.he intrjm 

oreer prayed for. No inc.rim orders 

arc passed in thj. case, 	Issue acjo 

to 	the I :spondents. Counter_ajcavi 0 

shall be filEd .JLthin four iecks, he

to 

Leter oiay oc listed thereafter. 
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2.0RDERDT. 22-3-20C2. 

Hea1 Mr.Paflda,learfled 

counsel for the App1iC3flt,Mr.MOhaflty, 

learned Government Advocate and  Mr. 

U.3.MOhaPatra, Learned Additional 

standing counsel appearing for the 

union of India.challging the 

i.sciplinary proceedirigs,the present 

APplicant has filed tris OA.foday 

Mr.Mohaflty,learned GA has produced 

efore us Govt.order dt23,11.98 

wherein the proceedings iitiated 	
. 

C\L 

acainst the Applicant has been 	 0'& 

In that view of the matter,this case 

has oecOme infmctUous and the same 	- 

jS accordingly dismissed as being 

inFmCtu1s. 	 ,. 
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